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ACT No. VIII or 1868.

PASSED BY THE GOVERNOR GENERAL OF IxDIA 1IN COoUNCIL.

(Received the assent of the Governor General on the 2nd April 1868.)

An Act for repealing certain enactments which have ceased to be in force or have
become unnecessary. '

WHEREAS it is expedient that certain enactments (mentioned in the
schedule to this Act) which have ceased to be in force other-
wise than by express and specific repeal, or have by lapse of
‘time and change of circumstances become unnecessary, or which merely repeal
prior enactments, should be expressly and specifically repealed ; It is hereby
“enacted as follows :—

Preamble.

Enactments in sched- 1. The enactments mentioned in the- schedule to this Act
ule repealed. - are hereby repealed to the extent specified in the third
column of the same schedule :

Provided that the repeal by this Act of any enactment shall not affect any
Act or Regulation in which such enactment has been applied, incorporated or
referred to :

And this Act shall not affect the validity or invalidity of anythingralready
done or suffered, or any right or title already acquired, or accrued, or any
remedy or proceeding in respect thereof, or the proof of any past act or
thing : ' '

Nor shall this Act affect any principle or rule of law, or established juris-
diction, form or course of pleading, practice or procedure, or existing usage,
custom, privilege, restriction, exemption, office or appointment, notwithstanding
that the same respectively may have been in any manner affirmed, recognized,
or derived by, in or from, any enactment hereby repealed :

Nor
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Nor shall this Act provide or restore any jurisdiction, office, usage, custom,

force :

Short title.

-privilege, restriction, exemption, usage or practice not now existing, or in

" Nor shall this Act affect any duties leviable on salt or opium.

2. This Act may be cited as “ The Repealing Act,

1868.”

SCHEDULE.

No.or AcT.

I of 1834
T of 1835

TIT of 1835
IV of 1835

V of 1835

. VII of 1835
XIT of 1835
XIV of 1835

X VI of 1835
XVII of 1835

11 of 1836

11T of 1836
IV of 1836
v of 1836
VII of 1836
X of 1836
XTI of 1836

XIIT of 1836
XVI of 1836
KXVII.of 1836
XIX of 1836

of 1836
X of 1836
1 of 1837

Bombay Customs

Svssrer ox TiTLR oF AcT.

EXTENT OF RRPRAL.

Governor General

Governor of Madras ...
Revenue ,.

Calcutta Justlces of the Peace
Munsifs’ fees (Madras)
Sessions Judges o
Sanads (Madras)

Bombay Magistracy ...

Indigo. contracts
Gold and silver coinage

Cattle-duty (Salsette)
Insolvent-debtors ... e
Executions
Municipal taxes (Bombay)
Indigo contracts

Lt

Repeal of 53 Geo. iii, ¢ lOo s. 107.

Jurisdiction.,
Sicca Rupees ... .
Commissioner’s Walkil (Mad:aa)
Begum Sumroo ...
Bank of Bengal

Native Judges (Madras and Bombay)
Sadr Amins’ fees (Madras) ..,
Justices of the Peace (Calentta)

Exemption from

(TR}

The whole.
The whole.
The whole.
The whole.
The whole.
The whole.
The whole.

8o mueh as has not been re-
pealed

The whole.

8o much of seetion 8 as pro=
vides that thé gold ecoins
therein specified shall bear

the words ¢ East India
Company.’

8o much as has not been re-
pealed.

The whole.

The whole.

The whole.

The whole.:"

... | Section 5.

The whole. -

The wﬁblé.
The whole. S
The whole, B ~§5

So much as has not beeu 18-
pealed.

The whole.
The whole,
The whole,
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No. or Acr. Sumsect or TiTLR OF ACT. EXTRNT oF REPRAL.
IX of 1837 | Parsees’ Landed Property “ oo | The whole.
XTI of 1837 | Bombay Regulation 1. 1820.., The whole.

XIII of 1837 | Courts Martial (Bombay) ... The whole.

XIV of 1837 | Foreign Bottoms The whole.
XIX of 1837 | Evidence The whole.
XXIV of 1837 | Mofussil Police ( Bengal) The whole.
XXVI of 1837 | Governor General ... The whole.
XXVIII of 1837 Stamp Officer (Bengal) The whole.

XXIX of 1837

= S

XXXTIV of 1837 |

XXXVIII of 1887
1V of 1838

X1V of 1838

XV of 1838
XXIV of 1838

XXV of 1838

XXVIH of 1838
XXXI of 1838
III of 1839

XTI of 1839

X111 of 1839

XXII of 1839

b Ay
<a Y

of 1839

Persian Language (Bengal)

oo LXTS

Judiciary system (Madras)

y- b
Local Agents (Bengal) v . -
Perjury (Bombay) e

Géanja and Bbang (Madras)

Bombay Regulation XII. 1827, section 35, clause 1
Bank of Bengal .

Y

Wills .

Supreme Court—Perjury .

Supreme Courts—Criminal Law ..,

British subjects

Institution fees on appeal to Privy Council

Port-dues (Madras) ...

An Act for enabling persons charged with offences to make
their defence more effectually.

An Act for the Presidency of Bombay, limiting the powers
of Collectors as Magistrates and Assistant Collectors as
Deputy Magistrates in certain cases. '

The whole Act, except so far
as it gives power to pre-
scribe the ldnguage and
character to be used in
revenue.and judicial pro-
ceedings and to delegate
guch power.

The whole.
The whole.
The whole.
The whole.
The whole. -

S0 miuch 85 has not been
repealed.

The whole Act, except as Lo
Wills made before first
January 1866.

. [The whole Act, except as to

the Straits’ Settlement.

| The whole Act;except sections

"1 80and31.

So much as has not been
repealed.

The whole.

Sections 1, 2, 3, 4, and so
much of section 6 as relates
1o the Madras Presidency.

The whole Act, except sec-
tion 4.

The whole.
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No. or Acrt.

| SvpsEcT or TITLE OF AcT,

XXIX of 1839
XXX of 1839

XXXT of 1839

VII of 1840

IX of 1840

;VX of 1840

..XX of 1840
XXI of 1840

V of 1841
XV of 1841

XXTIV of 1841

XXV of 1841

XXVI of 1841

XXVII of 1841

EXTEXT OF REPRAL.

An Act for the amendment of the Law relating to Dowenr...

{
i

1 An Act for the amendment of the Law of Inheritance

An Act for remedying certain defects in the Statute 9th
Geo. iv, cap. 74, relating to the coin.

An Act for authorizing the appointment of uncovenanted
| servants to the offices of Deputy Register and Assistant
! Register to the Sudder Courts of the Presidency of Fort
William in Bengal.

An Act for amending the law administered in Her
Majesty’s Courts of Justice with reference to arbitrations,
damages, and interested witnesses.

An Act for the abolition of certain pilgrim taxes, and for
the supcrintendence of the Temple of Juggernath.

An Act for declaring the law touching the liability of
auction purchasers of permanently assessed estates under
Section 21, Regulation XI. of 1822, of the Bengal Code.

An Act concerning suits instituted under the provisions of
Regulation XLIX. of 1793, prior to, and pending at the
date of the enactment of Act IV of 1840.

An Act for the greater uniformity of the process upon
trials for State offences, and the amendment of such
process in certain cases. :

An Act for exempting residents within Caleutta from
giving security in suits in the Mofussil Courts on cer-
tain occasions.

An Act for the greater uniformity of the law administered
by Her Majesty’s Supreme Courts with that adminis-
tered in England, in regard to the undisposed residue
of the effects of testators; illusory appointments; the
transfer of estates by persons under disabilities pur-
suant to the direction of Courts, and the better manage-

ment of the property of such persons, and other hke
matters.

An Act for amending the law concerning imprisonment for
contempts of decrees or orders made by Courts of Equity.

An Act for extending in cases governed by English law
certain provisions of the Statute 8rd and 4th William
iv., chap. 42, entitled “ An Act for the further amend-
ment of the law and the better advancement of justice.”

Tusolvent Kstates.

An Act for appropriating the unclaimed dividends on |

The whole Act, except 5"to
marriages contracted be-
fore first January 1866.

The whole Act, except as to
intestacies occwrring  be-
fore first January 18686.

The whole,

The whole.

The whole Act, except sec-
tion 2. )

Sections 1 and 4.

The whole.
The whole.

So much of sections 2 and
4 as refers to Law Officers.

The whole.

The whole Act, except so far
a8 it relates to illusory
appointments and infants,
and except section 5.

So much as has not been
repealed.

Sections 2, 5 and 6.

Sections 3 and 4.

e e
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No. or Acr. Susseor OB TITLE oF Act. EXTENT OF NEPEAL,
XXX of 1841 ! An Act for repressing obstructions to jﬁstice. in certain | So much as has not been
Courts of the East India Company. repealed,
1l of 1842 | An Act for providing for the exercise of cerfain powers by | The whole.

VII of 1842

X VT of 1842

V11 of 1843

VIII of 1843

XVT of 1843

XX of 1843

XXII of 1843 |

XXIII of 1843
I of 1844

IV of 1844

VI of 1844

IX of 1844

the Governor General during his absence from the

Council of India.

An Act for repealing certain provisions of the Bengal
Code regarding translations.

An Act concerning the terms of leases granted by Zemin-
dars and Proprietors.

An Act for abolishing the Provincial Courts of Appeal and
Circuit in the Presidency of Fort St. George, and for
establishing new Zillah Courts to perform their functions’
for estabhshmg Courts constituted according to Regula-
tions L. and IT. and Regulations VII. and VIII. of 1827
in place’of the existing “Civil and Criminal Zillah Courts
and for extending the Civil jurisdiction of such Courts.

An Act for disposing of the original suits and appeals
depending before the Provincial Court of Appeal in the

Presidency of Fort $t. George, the abolition of whlch :

is authorized by Act No. V1I. of 1843.

An Act regarding the offering of rewards for the ap-
prehension of offenders.

An Act for providing for the exercise of certain powers by
the Governor General durma his absence from the
Council of Ind:a

An Act for amending the law relating to the jurisdietion

of the Dewanny Adawlut of the Zillah of the 24-Per-
h

gunnahs,

An Act for amending the law relating to the Jjurisdiction
of the Zillah Courts in the Provinces ceded by the
Nawaub Vizier, and in some other places.

An Act for securing certain nmnumtles and privileges to
His Highness the Nabob of the Car natic, his family
and refinue.

An Act for repeahug Regulatlon IX of 1808, of the Ben-
gal Code.

An Act for abolishing the levy of transit or lnland customs
duties, for revising ~the duties on imports and exports
by sea, and for deteummng the price at which salt shall
be sold for home consumption within the territories
subject to the Government of Fort St. George.

An Act for fmprovin evidence

An Act for authorizing the institution of suits in the
Courts of lempal Sadr Amins and Sadr Amins.

Tbe whole.
The ‘whole.

Sections 5, 16, 24, 28, 45
and 46, and so much of
sectlons 1, 4, 8, 20, 23.and
44 as refers to Subordi-
nate Judges and Sadr
Amins.

The whole.

The whole.

The whole.

The whole.
The whole.
The whole.

The whole.

Sections 1, 2,3, 4, 5, 42, and
so much of schedules A,
B and C as is not ve-
pealed.

The whole.

So much of section 8 as
refers to Sadr Amfns in
the presidency of Fort St.
George.

I
|

&
§
E
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No. or Acrt,

Sunrrecr ok TITLE O ACT,

ExTRNT or REpPRAL,

X of 1844
XIT of 1844

X111 of 1844
IX of 1845

X1I of 1846

X111 of 1845
XX1T of 1845
XXIII of 1845
XXVIIT of 1345

Y of 1846
11 of 1847
IV of 1847
X1 of 1847
X1I of 1847

XIV of 1847

C XV of 1847

An Act to amend the law respecting the period of the
execution of persons convicted of the crime of murder.

An Act for better securing the observance of an exact disci-
pline in the Indian Navy.

An Act for making Trisoolee Pyce no longer a legal ten-
der within the Province of Benares, and for their with-
drawal from circulation.

An Act for amending the Schedules of import duties, an-
nexed to Act XIV. of 1836, to Act 1. of 1838, and to
Act V1. of 1844, and for repealing Act XV. of 1844,

An Act for authorizing the employment of the uncoven-

anted Assistant Register of the Sudder Dewanee and Sud-
der Foujdaree Adawlut of Bombay on the duties of Re-
gister.

I An Act for extending the power of the Supreme Court
of Judicature at Bombay in regard to the admission and
enrolment of persons to act as attornies of the said Court.

An Act for providing for the exercise of cerfain powers by
the Governor General during his absence from the
Council of India.

An Act to enable “The Union Bank of Calcutta” to sue
and to besued in ‘the name of the Secretary orof the
Treasurer of the said Company. .

An Act for the improvement of the administration of

justice and despatch of business in the Supreme Court of
Judicature at Fort St. George.

trate.

An Act to declare the meaning and extent of certain
words in Act V. of 1840. i

An Act to authorize the Governor in Council of Fort
St. George to appoint any military officer a magistrate.

An Act to authorize the reception of convicts transport-
ed from Her Majesty’s Settlement of Hong Kong.

An Act for vepealing the law' which authorizes the im-
position of fines on Moonsiffs and Sadr Amius,

An Act for repealing parts of section 3, Regulation IV.
1793, and section 3, Regulation III. 1803, of the Ben-
gal Code.

An Act for the survey of lands in the town of Calcuttd,

within the local limits of the jurisdietion of Her Majes-
ty’s Supreme Cowrt of Judicature.

An Act for placing the Police of Surat under the Magis- |

The whole.
The whole.

The whole. .

So much as has not been
repealed.

The whole.

The whole.

The whole,

The whole.

The whole.

The w‘noig.
The whole,
The whole.
The whole.
The whole.

The whole.

The whole.
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-No. op dor, Sonyect or TITLR OF AcT, EZTENT OF REPEAL.
XXI of 1847 | An Act for the improvement of the administration of ; The whole,
justice and despateh of business in the Supreme Court
of Judicature at Bombay.
XXIIT of 1847 | An Act for the amendment of Act No. XXXI of 1838 ... | The whole.
VT of 1848 | An Act for equalizing the duties on goods imported and | The whole.
exported on Foreign and British bottoms, and for abo-
lishing duties on goods carried from port to port in the
territories subject to the Government of the East India
Company.
XII of 1848 | An Act for better defining the jurisdiction of the Calcutta : The whole.

XTIIT of 1848

XXI of 1848
XXIT of 1848
XXIV of 1848

XXV of 1848
XXVII of 1848
IL of 1849

11T of 1849

V of 1849
IX of 1849

XII of 1849

XV of 1849

IX of 1850

XXIT of 1850

Cowrt of Commissioners for the Recovery of Small Debts.

An Act for limiting the time within which a Suit may be
hrought to contest the awards of the Revenue Authori-
ties n the Presidency of Bengal.

An Act for avoiding Wagers

An Act to simplify Indictments for Forgery ...

An Act for providing for the exercise of certain powers by
the Governor General during his absence from the
Council of India.

An Act for Restoration of the Jagheer of Bunganapilly

An Act to amend the Act XII of 1844.

An Act to abolish the practice of branding and exposing
Convicts.

An Act to confirm an Agreement between certain Share-
holders and Creditors of the Union Bank of Calcutta.

An Act for better defining the Duties of Customs and Excise.

An Act for enabling one Police Magistrate to exercise in
certain cases the powers of two Justices in the Presi-
dency of Fort St. George.

An Act for improving fhe jurisdiction of the Sudder Adaw-
lut of Bombay, and for amending Section 36, Regulation
II. 1827, of the Bombay Code.

An Act to amend the Law respecting the St;ampedrMaterial
in nse in the Presidency of Bombay. N

An Act for the more easy Recovery of Small Debts and
Demands in Calcutta, Madras and Bombay,

An Act for providing for the exercise of certain powers
by the Governor General during his absence from the
Council of India.

The whole.

! Section 2,

' The whole.

The whole.

The whole.
The whole.
The whole.

The whole. -

The whole.

So much of the preamble as
refers to Act No. I of 1837,
and section 2.

The whole.

The whole.

So much of section 35 as
refers to writs and pro-
cesses sued out against
persons privileged by Act

B IPOE | £
of 1QAA

AxO, L L O,
The whole. .
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No, or Acrt,

SuBJEGY o8 TITLE OF ACT,

X XIX of 1850
XXX of 1850
XXXII of 1850
XXXIX of 1850
* 1T of 1851

1IT of 1851

V of 1851

XIII of 1851
IX of 1852
XV of 1852

XXII of 1852
XXVIIT of 18562

XXXT of 1852

1V of 1853

IX of 1853
X1V of 1853

XVII of 1853

H

An Act to amend Act XXXI. 1838, for the Prevention of
Poisoning.

An Act to remove doubts on the Construction of Act I.
1846, and Act IV. 1850. .

An Act to repeal Act XV, 1836 ...

An Act to continne the Commissioners for the .Improve-
ment of the Town of Calcutta, pending the consideration
of an Act to amend Act XVI. 1847,

An Act to amend Regulation XTII, 1810, of the Bengal
Code, for the trial of Appeals.

An Act to amend Regulation X. 1819, and Act XXIX.
1838, for preventing the unlawful ma,nufactme and_
transportation of Salt.

An Act for relief .of certain sufferers by the Insolvency of
Sir Thomas Turton, Baronet.

ExtENT OF REPRaL,

The whole.

So much as has not been
repealed.

. E The whole.

|
The whole.

The whole.

The whole.

The whole.

An Act to amend Act No. V. of 1851
An Act to repeal Regulation 1. of 1832 of the Dengal Code,

An Act to amend the law of evidence

An Act to avoid doubts as to the validity of certain deci-
sions in summary suits for arrears of rent, and of certain
sales of Putnee Talooks and other saleable tenures.

An Act to relieve the Court of Sudder Foujdaree Adawlut
at Borabay from the superintendence of the Police in that
Presidency. .

An Act to repeal clause 17, sectlon kVI Regulatxon
XX. 1817, of the Bengal Code.

An Act for the abolition of the Government.monopoly of
Tobacco in the Provinces of Coxmbatme, Malabar and
Canara. :

An Act to amend Act No. VL. 1853

An Act for regulating the collection and dlstrlbutxon of
the Effects of Ofﬁcexs, Seamen and others dying in the
Marine ‘%ewie of the East India Company, called the

Indian N avy.

An Act to repeal Regulation VIL of 1816, and to declare

the lavw which is to be in force in the tract of Lmd gmm
ed to Maharajah Imrit Rao. :

.. { The whole.
|

The whole.

Sections 1, 2, 4, 11, and so
much of section 13 as cre-
ates a felony and declares
the punishment and pro-
vides for the trial of the
principal and the acces-
sory.

The whole.

So much as ‘has not been
repealed.

The whole.

The. whole.

The whole.
The- whole.

Sections 1, 4 and 5.
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No. ov Acy.

S8ounseer ok TR OF AcT.

EXTENT OB RRPRAV.

XXT of 1853

1Y of 1854

VI of 1854

XV of 1854

XIX of 1854

XXII of 1854

XXV of 1854

XXIX of 1854

XXXII of 18564

I of 1855

I of 1855

. III of 1865

Y of 1855 .

Y1I of 1855

XIX of 1855

| An Act for providing for the exercise of certain Powers by
the Governor General during his absence from the Coun-
cil of India.

An Act to abolish the office of Assessor to the Court of
Petty Sessians at Bombay. ’

An Act to amend the practice and course of proceeding on
the Equity side of Her Majesty’s Supreme Courts of Judi-
cature at Fort William in Bengal, Madras and Bombay.

An Act to facilitate the proceedings of the Commissioners
appointed to inquire into certain matters connected with
the position of Sir James Brooke, Her Majesty’'s Com-
missioner and Consul General in Borueo.

An Act for removing the prohibition against the impor-
tation of Foreign Sugar.

i

An Act to repeal certain parts of the 53 George 3, c¢.155,
of Section II, Regulation XV, of 1806 of the Bengal
Code, and of Regulation IV. of 1809 of the Madras Code.

An Act for discontinuing the practice of issning Warrants
for the payment of money from the Treasuries of the
Collectors.

An Act to prohibit the Exportation of Saltpetre to certain
Porte in Europe.

An Act to facilitate enquiries respecting the alleged use of
Torture in the Presidency of Fort St. George.

¢ An Act for providing for the exercise of certain powers by
{ the Governor General during his absence from the
‘ Council of India.

An Act for the further improvement of the law of evidence.

An Act for the better prevention of Desertion from the
Indian Navy. ’

. An Act to assimilate the process of Execution on all sides
of Her Majesty’s Supreme Courts, and to extend and
amend the provisions of Act XXV. of 1841.

A Act to amend the law of Arrest on mesne process in
Civil Actions in Her Majesty’s Courts of Judicature,
and to provide for the subsistence of Prisoners confined

i under Civil process of any of the said Cowrts.

" Au Act to amend the Law relating to District Moonsifls in

i the Presidency of Fort St. George.

?

The whole.

The whole.

The whole.
The whole.
The whole.
The whole.
The whole.

The whole.
The whole.

The whole.

Sections 1, 9, 52, 53, 54, 55,
and so much of section 2
as relates to Acts and Re-

gulations made by the Gov-
ernor General of India in

Council.

The whole.

repealed. _

Lo

The whole Act, except as to
the Straits’ Settlement.

The whole Act, except as to
the Straits’ Settlement.

So much as bas not been
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No. orF Acr.

Sunsuor on TITLD or AOT.

Lxr1axwr oF Rerbat.

XXIIT of 1855

XXV of 1855

XXX of 1855
XXXIIT of 1855

XXXV of 18565
XXXVIIT of 1855
VII of 1856

X VI of 1856

XXIV of 1856

T of 1857

IX of 1857
XIV of 1857

XV of 1857

XVI of 1857

XVII of 1857
XY1IT of 1857

AXIV of 1857

An Actto amend the law relating to the administration of
the HEstates of deceased persons charged with money by
way of Mortgage.

An Act to empower the Session Judge of Coimabatore to
hold Sessions at Ootacamund on the Neilgherry Hills.

An Act to repeal Section VII of Act No. XXVIIL of 1839

An Act to prohibit the exportation of Saltpetre, except in
British vessels bound to the Ports of London or
Liverpool.

An Act to abolish the levy of Customs Duty on the im-
port of Cotton into the North-Western Provinces of the
Presidency of Bengal.

An Act to provi&e for the trial and punishment of rebel-
lion and other offences committed within certain Dis-
tricts in which Martial Law has lately been proclaimed.

An Act to enable the Bombay Government to provide for
a due supply of Water for public use in the Islands of
Bombay and Colaba.

An Act to authorize the levy of Port-dues and Fees at the
present rates for a further period of twelve months.

An Act to provide for the dissolution of the Bengal
Mariners’ and General Widows” Fund Society, and the
distribution of the funds belonging thereto.

An Act to prevent the over-crowding of vessels carrying
Native passengers in the Bay of Bengal.

An Act to repeal Act VI. of 1856,

An Act to make further provision for the trial and punish-
-ment of certain offences relating to the Army, and of
offences against the State.

An Act to regulate the establishment of Printing Presses,
and to restrain in certain cases the circulation of printed
books and papers.

An Act to make temporary provision for the trial and
punishment of heinous offences in certain districts.

An Act to provide temporarily for the apprehension .and
trial of Native Officers and Soldiers for Mutiny and Deser-
tion.

An Act relating to the issuing of writs or process against
certain members of the family, household, and retinue
of His late Highness the Nabob of the Carnatic.

An Act to authorize the levy of port-dues and fees at the
present rates for a further period of six months.

The whole Act, except as to
descents or devises occur-
ring or made before the

first January 1866.
The whole.

The whole.
The whole.

The wﬂole.
The whole.
The whole.

The whole.

The whole.

The wholg.

The whole.
The whole,

The whole.

The whole,

The whole.
The whole.

The whole.
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No. oF Acr. Sussrer ok TirLk or Act, ExTENT OF REPEAL,

XXVIII of 1857 | An Act relating to the importation, manufacture, and sale | The whole.
of arins and ammunition, and for regulating the right
to keep or use the same.

XXXIIT of 1857 An Act to make further provision relating to Foreigners. | The whole.

IV of 1858 | An Act for providing for the exercise of certain powers by | The whole. -
the Governor General during his absence from the
Council of India.

VI of 1858 | An Act to authorize the impressment of artisans and la- | The whole.
borers fur the erection of Buildings for the Kuropean
troops in India, and for works urgently requirod for
Military purposes.

X of 1858 | An Act to authorize the confiseation of Villages, the impo- | The whole.
sition of fines, and the forfeiture of certain offices in
cases of rebellion and other crimes committed by Inhabit-
ants of Villages, or by membera of tribes; and also fo
provide for the punishment of proprietors of land who
neglect to assist in the suppression of rebellion, or in
the apprchension of rebels, mutineers, or deserters,

XI of 1858 | An Act to authorize the infliction of corporal punishment ! The whole.
in certain cases,

XTII of 1858 | An Act for the punishment of persons who wunlawfully | The whale.
possess or conceal arms or other property belonging to | -
Her Majesty or to the East India Company.

XVI of 1858 | An Act to extend Act XXV of 1855 ... | The whole.
XVII of 1858 | An Act to repeal the Laws relating to the levy of Light- The whole. : ‘5" .
dues at Ports within the limits of the Guif of Cambay. . B

XX of 1858 | An Act to facilitate the recovery of land and other real| The whole.
property, of which possession may have been wrong- '
fully taken during the recent disturbances in the North-
Western Provinces of the Presidency of Bengal.

XXIT of 1858 | An Act to continue in force for a further period Acts XIV. | The whole. : ]
of 1857, XVTI. of 18567, and XVII. of 1857, and to ’
authorize in certain cases the transportation of offenders |
sentenced to imprisonment.

XXIV of 1858 | An Act to continue for six months the privileges granted | The whole.
by Act L. of 1844 to certain members of the family,
household, and retinue of His late Highness the Nabob
of the Carnatic.

XXVI of 1858 | An Act to make further provision for the trial and punish. | The whole.
ment of offencos against the State,

EXVIT of 1858 | An Act to continue in force for a further period of six ! The whole.
: months, Act IV, of 1858, for providing for the exercise

of certain powers by the Governor General during his |

absence from the Council of India. i -
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No. or Acr. : SurJrer or 1'HLE OoF Act. Exraxr or Rurail,

XXIX of 1858 | An Act for the relief of persons who, in consequence of | The whole.
the recent disturbances, have been prevented from
instituting or prosecuting suits or appeals in the Civil
Courts of the North-Western Provinces within the time
allowed by law.

XXX of 1858 | An Act to provide for the administration of the Estate and | The whole,
for the payment of the debts of the late Nabob of the
Carmatic. &

XXXIY of 1858 | An Act for bringing the Fort of Tanjore and the adjacent | Sections 2, 8, 4, 5, 6, 7 and 8.
territory under the Laws of the Presidency of Fort '
St. George.

" XXXIII of 1858 | An Act to amend Act XIT of 1844 (for better securing the | The whole. -
observance of an exact discipline in the Indian Navy).

TR

XXXVIIY of 1858 | An Act to repeal Regulation V. 1832, of the Bengal Code, | The whole.
’ and to make certain provisions rendered necessary by ’
the transfer of the Delhi Territory to the administration
of the Chief Commissioner of the Punjab.

IT of 1859 | An Act to amend Act XXX. of 1858 (to provide for the | The whole.
~ administration ot the Estate, and for the payment of the
debts of the late Nabob of the Carnatic).

IV of 1859 | An Act to make further provision for the removal of pri- | The whole.
soners,

IX of 1859 | An Act to provide for the adjudication of claims to pro- | The whole Act, except sec-
perty seized as forfeited. tions 16, 17, 18 and 20,

XIX of 1859 | An Act to continue in force until the engd of the year 1859 | The whole.
Act XXVITL of 1857 (relating to the importation, manu-
facture, and sale of Arms and Ammunition, and for regu-
lating the right to keep or use the same).

XXI of 1859 | An Act for providing for the exercise of certain powers by the | The whole.
Governor General during his absenee from his Council,

XXVIof 1852 | An Act to continue in force for a further period Act: The whole.
XXVIIL of 1857,

XXVII of 1859 1 An Act to continue in force for a further period Acts XIV. | The whole.
of 1857, XVI. of 1857, and XVIL. of 1857.

XXVIIX of 1859 | An Act to revive and continue in force for a further | The whole,
period Act XXXIII. of 1857 (to make further provision
relating to Foreigners).

T of 1860 | An Act to empower the Govermor General in Council to | Sections 1 and 3.
increase the rate of Duty on Salt imported into the
North-Western Provinces of the Presidency of Bengal.

"X of 1860 | An Act to amend Act VII. of 1859 (to alter the Duties of | The whole.
Customs on goods imported or exported by Sea).

X1 of 1860 | An Act to enforee the fulfilment of ‘Iﬁnydigo Contracts, and | The whole.
to provide for. the appointment of a Commission of
Euquiry.

i
i
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No. or Aet, SugJygor o8 TiTLE or Act, EXTENT 0F REPEAL.

X111 of 1860 | An Act to repeal certain Laws relating to the jurisdiction of | The whole.
the Zillah Court of Furruckabad. '

XVIof 1860 | An Act toamend Act XIV. of 1856 ... | The whole Act, except as to
the Straits” Scttlement.

XVII of 1860 | An Act to repeal Act V. of 1858 (for the punishment of | Scctions 1, 4 and 5.
certain Offenders who have escaped from jail, and of
persons who shall knowingly harbour such Offenders),
and to make certain provisions in Heu thereof.

XVIII of 1860 | An Act to continue in foree for a further period of three | The whole.
wouths Act XXT. of 1859, for providing for the exercise
of certain powers by the Governor Grneral during his
ahsence from his Coundil.

XXIV of 1860 | An Act for the solemnization of Marriages in India by | The whole.
ordained Ministers of the Church of Scotland.

XXIX of 1860 | An Act to continue in force Act XXVIIIL of 1857 ... | The whole_.

XXX of 1860 | An Act to rvemove the Pergunnah of Koonch and Calpee | The whole.
in Zillah Jaloun from the opcration of the general

Regulalions,
XXXIT of 1860 | An Act for imposing Duties on Profits arising from Proper- | 8o much as has not been
ty, Professions, Trades and Offices. repealed.. ] ]
XXXVII of 1860 | An Act to repeal Act XVI. of 1859 ... { The whole.

XXXVIII of 1860 | An Act to eiplain Act XXX, of 1858 (to provide for the | The whole.
: administration of the Estate and for the payment of the )
debts of the late Nabob of the Carnatic.)

XXXIX of 1860 | An Act to amend Act XXXII. of 1860 (for imposing | The whole.
) Duties on Profits .arising from Property, Professions,
Trades and Offices).

XLIV of 1860 | An Act for providing for the exercise of certain powers by | The whole,
. the Governor General during his absence {rom his
- Couneil.

LIII of 1860 | An Act to amend Act X. of 1859 ... | The whole.

Iof 1861 | An Act for the improvement of the administration of | The whole,
Jjustice and despatch of business in the Suprewe Cowrt
of Jndicatare in Bombay. ’

“ VI of 1861 | An Act to alter {he time from which the Indian Penal | The whole.
Code shall take effect: -

XT of 1861 | An Act to amend Act XIV. of 1859 (to provide for the | The whele.
. linitation of suits).

XIIT of 1861 | An Art to regulato temporarily the procedure of the Police | The whole.
enrolled under Aet V. of 1861 (for the regulation of
Police).
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No. or Aok

SussEc? or TITLR oF AcT.

XXI of 1861

XXX of 1861
XXXII of 1861
I of 1862

IT of 1862

N

XT.of 1862

XTI of 1862
XIV of 1862

XVI of 1862

XVIIof 1862

XXT of 1862

XX111 of 1862

IX of 1862 | An Act for constituting the Secretaries and other officers

An Act for Hmiting in certain cases for the year com-
mencing from the 31st day of July 1861, the amount of
Assessment to the Duties chargeable under Act XXXII.
of 1860 (for imposing Duties on Profits arising from
Property, Professions, Trades and Offices), and Act
XXXTIX. of 1860 (to amend Act XXXII. of 1860.)

An Act to enable the Bengal Military Orphan Society to
rvegister under Act XXT. of 1860 (for the Registration of
Literary, Scientific, and Charitable Societies).

An Act to postpone the operation of a portion of Clause
8, Section 1 of Act XIV. of 1859 (to provide for the
Limitation of Suits).

An Act to revive and continue in force for a further period
Act XXXITL. of 1857 (to make further provision relat-
ing to Foreigners).

An Act to repeal Act XVIIIL. of 1861 (for imposing a Duty

on Arts, Trades, and Dealings).

of the Banks of Bengal, Madras, and Bombay, respect-
ively, Ez Officio Assessors of certain of the dufies
payable under-Act XXXII. of 1860 (for imposing Duties |
on Profits arising from Property, Professions, Trades
and Offices).

An Act to amend Act X. of 1860 (to amend Act VII. of
1859, to alter the Duties-of Customs on goods imported |
or exported by Sea).

An Act to repeal Act I3, of 1835 so fur as it relates to the
Provinces of Arracan and Tenasserim. )

An Act to amend Aot XIV. of 1859 (o provide for ‘the’
Limitation of Suits). .

An Act to limit in certain cases the amount of assessment
to the Duties chargeable after the 3lst-day of July 1862
under Act XXXII. of 1860 (for imposing Duties on
Profits arising from Propeity, Professions, Trades, and
Offices), and-Act XXXIX. of 1860 (toamend Act XXXII.
of 1860), and otherwise to modify the said Acts.

An Act to repenl tertain Regulations and Acts -relating to |
Criminal Law and Procedure. )

An Act ‘to provide for the dissolution of the Subordinate-
Medical Officers’ Widows' and Orphans’ Fund, and the,
distribution of the funds belonging thereto.

An Act to amend  Act XT.of 1862 (4o amend the-duties of ’
Customs on Goods imported and exported by Sea).

The whole.

The whole.

The whole.

The whole.

The whole.

The whole.

The whole.

The whole. ~
The whole.

The whole.

tions 3, 4, 5 and 8.
The whole,

The whole.

The whole Act, except sec-
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No. or AcT.

Sussgcr or TITLE OF AcT.

EXTENT OF RRPEAL.

XXIV of 1862

XVIII of 1863

XXVIof 1863

XXVII of 1863

- XXX of 1863

IV of 1864

V of 1864

IX of 1864

X1 of 1864,

XTIV of 1864

XXIIT of 1864

XXTIV of 1865

XXV of 18063

An Act to continue in force Act XX. of 1862 (to provide
for the levy of fees and stanp duties in the High Court
of Judicature at Fort William in Bengal ; and to sus-
pend the operation of certain Sections of Act VIIL. of
1859 in the said High Court).

An Act to make provision for the speedy and efficient dis-
posal of the business now pending in the Office of the
Master of the High Court of Judicature at Fort William
in Bengal, and to provide for the abolition of the Oaths
now administered to Hindoos and Mahomedans in the

- said Comrt, and to amend the Code of Civil Procedure
in respect of process issued out of the said Court in the
exercise of its Original Civil Jurisdiction.

An Act to amend Act XI. of 1862 (to amend Act X. of
1860, to amend Act VIIL. of 1859, to alter the Duties of
Customs on Goods imported or exported by Sea).

An Act tofurther amend Act XXXII. of. 1860 (for imposing
Duties on Profits arising from Property, Professions,
Trades, and Offices), and to amend Act XXXIX. of 1860
{to amend Act XXXII. of 1860), and Act XVI. of 1862
(to limit in certain cases the amount of assessment to
the duties chargeable after the 31st day of July 1862,
under Act XXXII. of 1860, and Act XXXIX. of 1860,
and otherwise to modify the said Acts).

An Act to provide for the appointment of Commissioners
to enquire ‘into certain claims against the late Native
Government of Oudh. ‘

An Act to give validity to certain proceedmcrs of the
Court of Small Causes at Kurrachee.

An Act to give validity to the extension of the Code of
Civil Procedure to the Province of Scinde ﬁom the first
day of January 1862.

An Act to vepeal Act VIIL. of 1861 (for the levy of Port-
dues in the Port of Amherst).

An Act to repeal the Laws relating to the offices of Hindoo

> and Mahomedan Law Officers, and to the offices of
Cazee-o0l Cozaat and of Cazee; and to .abolish the
former offices,

An Act to give validity to .certain acts and proceedmgs of
the Joint Judge of the Konkan.

An Act to amend the law relating to the Customs Duties
.on goods imported by Sea.

An Act to give effect to certaln Warrants of Atforney and
Coguovits.

An Acttoamend the Law relating to the dnties of Customs
on Goods imported and exported by Sea.

The

whole Act, except sec-

tion 2.

Sections 1, 2, 3 and 4.

The

The

The

The

The

The

whole.

whele

whole.

whole.

whole.

whole.

The whole.

The whole.

The whole.

The whole
tion .

Act, exeept sec-

The 'whole.
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No. or AcT.

SuBsgcT Or TITLE OF ACT.

EXTENT oF REPRAL,

XXVIII of 1865

XVIII of 1866

An Act to provide for the more speedy liquidation of In-
solvént Traders’ Estates in Bombay.

An Act to alter the Customs duty on the export of Saltpetre.

the estates not completely
wound up under its pro-
visions.

The whole.

No. or RRGULATION.

TITeE oF REGULATION.

EXTENT OF REPRAL.

IT of 1793

IIT of 1793

IV of 1793
] VI of 1798

IX of 1793

XV of 1793

XIX of 1793

XXTT of 1793

Pt
ey

BENGAL

A Regulation for abolishing the Courts of Maal Adawlnt
or Revenue Courts, and transferring the Trial of the
suits which were cognizable in those Courts to the Courts
of Dewanny Adawlut; and preseribing Rules for the
conduct of the Board of Revenue and the Collectors.

A Regulation for extending and defining the Jurisdiction of
the Courts of Dewanny Adawlut, or Courts of Judica-
ture for the Trial of Civil Suits in the first Instance,
established in the several Zillahs, and in the Cities of
Patna, Dacca, and Moorshedabad.

A Regulation for receiving, trying, and deciding Suits or
Complaints declared cognizable in the Courts of Dewanny
Adawlut established in the several Zillahs, and in the
Cities of Patna, Dacca, and Moorshedabad.

A Regulation for extending and defining the Powers and
Duties of the Court of Sudder Dewanny Adawlut, and
prescribing Rules for receiving and deciding upon Appeals

- from the Decisions of the Provincial Court of Appeal.

A Regulation for re-enacting, with Alterations and Modifi-

in Council on the 3rd December, 1790, and subsequent
Dates, for the Apprehension and Trial of Persons charged
with Crimes or Misdemeanors.

A Regulation for fixing the Rates of Interest on past and
" future Loans.

A Regulation for re-enacting, with Modifications, the Rules
passed by the Governor General in Council, on the 1st
December, 1790, for trying the Validity of the Titles of
Persons holding, or claiming a Right to hold, Lands
exempted from the payment of Revenue to Government,
under Grants not being of the Deseription of those termed
Badshahee or Royal; and for determining the Amount
of the annual Assessment to be imposed on Lands

50 held, which may be adjudged or become linble to the
payment of public Revenue. ‘

A Regulation for re-enacting, with Alterations and Amend-
ments, the Regulations passed by the Governor General

in Council on the 7th December, 1792, for the establish-
ment of an efficient Police thioughout the Country.

Section 17, and the following
words in section 46 : “ giv.
ing land in farm to any
European, divectly or in-
directly, or accepting the
security of a Buropean for
any farmer, dependent
talookdar or ryot, or”

Section 14.

Sections 14 and 20.

Sections 3, 13 and 14.

Sections 2, 20, 21, 25, 31,

cations, the Regulations passed by the Governor General | 32, 33, 35, 36, 37, 39, 60,

62, 63, 71, 72, 73 and 79.

So much as has not been
repealed.

Section 23.

Sections 24, 25, 26, 27, 28,
30, 85, 36 and 39. )

The whole Act, except as to
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No. oF REcULATION,

TitLe oF REcuLaTiON.

ExTENT 0% RRPEAL.

XXVIII of 1793

%
XXXI of 1793
XXXV of 1793
XXX VI of 1793

%

XLI of 1793

XLVII of 1793

XTLYIIT of 1793 |

A Regulation for prohibiting British subjects (excepting
King's Officers serving under the Presidency of Fort
William, and the Civil Covenanted Servants of the Com-
pany and their Military Officers) residing at a greater dis-
tance from Caleutta than ten Miles, unless they render

in Civil Suits which may be instituted against them by
any of the Descriptions of Persons mentionedin Section
V1I, Regulation III, 1793, and for enabling British
Subjects to recover any Demands, recoverable under the
Regulation, which they may have upon such Persons,

A Regulation for re-enacting, with Modifications and
Amendments, the Rules passed on the 23rd July 1787,
and subsequent Datés, for the conduct of the Commer-
cial Residents and Agents, and all persons employed or
concerned in the Provision of tbe Company’s Invest-
ment.

A Regulation for re-énacting, with Amendments, the Rules
passed on the 20th June, 24th October and 31st Novem-

and the nineteenth sun Gold Mohur, and their respective

and for préventing the countferfeiting, defacing, or de-
basing of the Coin.

' A Rogulation £6i ré:enicting, with Modifications; sueh Part

covenanted Civil Servants of the Company employed in

immediately of Governmeént, or the Under-farmers or
Ryots of the several Descriptions of Proprietors and
Farmers of Liand above méntioned, or their respective Sure-

ings, for carrying on Manufactures or other Purposes,
without the Sanction of the Governor General in Council.

;A Regulation for forming into a regular Code all Regula-
tions that hay be enacted for the internal Government
of the British territories in Bengal.

A. Regulation for providing-for Differences of Opinion
between the Jndges of the Provincial Couwrts of Appeal
and Courts of Cirenit, and prescribing Rules régarding
other Matters counected with their official Situations.

A Regulaiion for forming a quinguennial Register of the
landed Bstates in Bengal, Behar, and Orissa, subject to
the Payment of Revenue to. Government, and of the
Awount of the fixed annual Revenue payable to Govern-

| ment from each Estate.

themselves amenable to the Courts of Dewanny Adawlut |

ber, 1792, and subsequeént Dates, for the Reform of the Gold |
and Silver Coin in Bengal, Behar and Orissa; and for |
prohibiting the Currency of any gold or silver coin in |
those Provinces, but fhe nineteenth sun Sicca Rupees, |

Divisions and Sub-divisions into Halves apd Quarters; |

of thé Riule passsd on the 27th June, 1787, 4§ probibits |

the Administration of Justice or theé Collection of the |
public Revenue, lending Money. to Zemindars, independ- |
ent Talookdars, or other actual Proprietors of Land; or |
dependent Talookdars, or Farmers of Land holding Farns |

ties; and for re-énacting, with alterations, thé existing |
Rules prohibiting Europeans of any Déscription holding |
Possession of Lands that may be mortgaged to them, or |,
purchasing or renting Lands for erecting Houses or Build- |

The whole.

The whole.

So much as has not heen
repealed.

: Séetions 8, 4, 5 and 6, and so
much of section 1 as relates
to Ruropeans purchasing
or holding land.

The whole.

i'l"ﬁe whole.

:Section 2, clause 2.

g
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No. oF RrgurLarioN.

TiTLE OF REGULATION.

EXTENT OF REPEAL.

%

I of 1794

Vool 1794

A Y

VI of 1794

IV of 1795

V of 1795

VII of 1795

X of 1795

XVIof 1795

XVI1 of

A Regulation for postpouning the Operation of Section
pore, to the end of Kautic 1201, Bengal era.

A Regulation for restricting the Sudder Dewanny Adawlut,
and the Provineial Courts of Appeal, from admitting Ap-
peals from Decisions passed by any of the Courts of
Dewanny Adawlut, heretofore denominated Courts of
Mofussil Dewanny Adawlut, between the 6th April, 1781,
and the 1st May 1793, that were declared to be final
by the Regulations for the Administration of Justicef
which existed during that Period. {

‘A Regulation for postponing fo the 10th April, 1795, tbe
Operation of such parts of Sections XVIIL XIX. XX, and
XXITI. Regulation XXXV, 1793, as regard the Silver
Coin,

A Regulation for extending and defining the Powers given
by Section VI. Regulation XIII. 1793, to the Registers
of the Zillah and City Courts, to try and decide Causes
referred to them by the Judges of their respective Courts,
and for empowering the Zillah and City Courts in certain
cases torefer Rent and Revenue Accounts to the Collectors
for report.

A Regulation for prohibiting the Collection of internal
Duties in the Province of Benares.

A Regulation prescribing Rules for the Conduct of the Col-
lector of the public Revenuein the Province of Benares.

A Regulation for establishing a Court of Dewanny Adawlut,
or Court of Judicature for trying Civil Suits, in the first
Instance, at the City of Benares, and at Mirzapore, Ghazee-
pore, and Juanpore, in- the Province of Benares, and
for defining the Jurisdiction and Powers of those Courts.

A Regulation for empowering the Sudder Dewanny Adawlut
to receive and decide upon Appeals from Decisions of the
Provincial Court of Appeal established in the Province of
Benares ; and for defining the Jurisdiction, Powers, and
Authorities of the Sudder Dewanny Adawlut in that
Province.

A Regulation for the Apprehension and Trial of Persons
charged with Crimes or Misdemeanors in the Province of
Benares ; for enabling one of the Judges, in his capacity
of Judge of tbe Provincial Cowrt of Appeal, to transact
certain Parts of the Business of that Court, whilst the
other two Judges, as Judges of Circuit, are  making the
Circuits ; and for providing against the Absence or In-
disposition of any of the Judges or their Law Officers, and
against'Vacancies in the Judicial or Law Appointments.

A Regulation for the Establishment of an efficient Police
in the Province ot Benares,

LXI. Regulation VIII. 1793, in the Zillah of Bogle-

The whole.

The whole.

The whole.

m (W]
1ne wnole.

The whole.
Section 17.

Section 8.

Sections 1, 4 and 10.

So much as has not been
repealed.

So much as has not Dbeen
repealed.
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No. o¥ REgurLaTION. TirLe or RRGULATION, EXTERT n¥ REPEAL.

: XXII of 1795 | A’Regulation for preserving the Record of the principal | The whole.
Rules regarding the Administration of Justice and the
Police in the Province of Benares, passed between the Year
. 1781 and the Period of the Abolition of the Office of Resi-
= dent in 1795 and for determining what Part of those Rules
3 are to be considered still in force; and for transferring
the Causes depending in the Courts of Judicature abolish-
ed on this Date to the Courts establisbed in lieu of them.

XXIV of 1795 | A Regulation for extending to the Province of Benares,  The whole.
] Regulation XX VIIL. 1793, entitled “ A Regulation for
B ’ probibiting British subjects (excepting King’s Officers
4 serving under the Presidency of Fort William, and civil
] covenanted Servants of the Company, and their mili-
tary Officers) residing at a greater Distance from Caleutta N
than ten Miles, unless they render themselves amenable to -
the Courts of Dewanny Adawlut, in Civil Suits which may
be instituted against them by any of the Descriptions of
Persons mentioned in Section VIL. Regulation I{)I. 1793,
and for enabling British subjects to recover any De-
mands recoverable under the Regulations which they
: may have upon such Persons.” :
! XXV of 1795 | A Regulation for extending to the Province of Benares, | The whole.
Regulation XLVIL. 1793, entitled “ A Regulation for
providing for differences of opinion between the Judges
of the Provincial Courts of Appeal and Courts of Circuit,
and prescribing Rules regarding other Matters connected

. with their official Situations,”

i ’ XXIX of 1795 | A Regulation for extending to the Provinee of Benares, | The whole. e
Regulation XX. 1793, entitled “A Regulation for em- 2 AR
powering the Zillah and City Courts, the Provincial Courts g g 5% h
of Appeal, and the Sudder Dewanny Adawlut, and the £ g

Nizamut Adawlut, to propose Regulations regarding
Matters coming within their Coguizance.”

XXXIII of 1795 | A Regulation for enacting into a Regulation the Rules | The whole.
passed relative to the Cultivation and Manufacture of
Indigo, on behalf of, or by natural-born British Subjects,
and other Europeans, having the Permission of Govern-
ment to veside in the Province of Benares,

XXXIV of 1795 | A Regulation for re-enacting, with Modifications, the Rules | Sections 5, 12 and 13.
respecting the Pensions payable from the Government .
and Moolky Treasuries in the Province of Benares.

{ XXXVI of 1795 | A Regulation for repealing Section VII, Regulation VIIL, | 8o much as has not been
1794, and empowering gle Judges of the Zillah and City repealed.

Courts to hear Appeals from Decisions which may be passed
by their Registers under that Regulation, and rendering
final the Decisions of the Judges in all such Appeals
where the Suit may be for Money or personal Property ;
for making fival the Decrees of the Judges of the Zillah
aud City Courts, in Appeals from Decisious passed by the
Native Commissioners appointed under Regulation XT.
1793 ; for rendering Serberakars, or Managers of joint
undivided Estates, eligible to the Office of Commissioner
for heaving and deciding Suits under Regulation XL.
1793 4 for providing agamst the Loss or Miscarriage of
the Proceedings in Trinls referred by the Judges of Cix-
cuit lo the Nizamut Adawlnt, or the Sentences or Orders
of that Court on such Trials ; and for establishing another
Court of Dewanny Adawlut in the Districts now com-
prised in the Zillah of Burdwan.

e
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No."o¥ REGULATION. TiTLE 0¥ REGULATION. Bi1kRr 0F REvrar,

> XXXVIII of 1795 | A Regulation for prescribing the Payment of certain Fees | The whole.
! 4 on the Institution and Trial of Suits in the Courts of
: Civil Judicature, and on Petitions presented to those
S f Courts, and on the Institution of Suits before the Munsiffs, |
H under Clause Sixth, Section V. Regulation XTI, 1793 ; and
for the appropriation of the fees so collected.

XLVTIII of 1795 | A Regulation for prohibiting covenanted Civil Servants | Sections 3, 4, 5 and 6.

) of the Company employed in the Administration of Jus-
tice, or the Collection of the public Revenue, in the Prov-
ince of Benares, from lending Money to Talookdars,
Zemindars, Putteedars, or other actual Proprietors of Land,
or to Farmers of Land holding Farmsimmediately of Gov-
ernment, or the Under-farmers or Ryots of the several
Descriptions of Proprietors and Farmers of Land above-
mentioned, or their respective Sureties ; and for prohibit- |
ing in the said Province, Europeans of any Description

- holding Possession of Lands that maybe mortgaged to them,
or purchasing or renting Lands forerecting Housesor Build-
ings for carrying on Manufactures, or ofher Purposes,
without the -Sanction of the Governor General in Council.

F

iy 5 LIX of' 1795 | A Regulation for further postponing to the 10th April, | The whole.
' 1796, the Operation of such Parts of Sections XVIII.
X1X. XX. and XXIIL Regulation XXXV. 1793, as
regard the Silver Coin. -

LX of 1795 | A Regulation for extending to the Province-of Benares, | The whole.

" Regulation XXXVIII. 1795, entitled “ A Regulation for
preseribing the Payment of certain Fees on the Insfitu- |
tion and Trial of Suits in the Courts of Civil Judicdature,
and on Petitions presented to those Courts; and on thé |
Institution of Suits before the Munsiffs, under claunsé | :
Sixth, Section V. Regulation XL. 1793.” ‘ !

4 LXI of 1795 | A Regulation for determining what Siccas Rupeés of the nine- [ The whole.
- teenth’ Sun shall be considéred as of standard Weight in [ : |
Payments, in the Provinces of Bengal, Behar and Orissa. , ]

i LXII of 1795 | A Regulation for withdrawing the Mint established at | The whole.
. . Moorshedabad under Regulation XXXV. 1793. o
— ’

—_—

IV of 1796 | A Regulation to provide for the occasional Absence of the | Sections 5 and 6.
) Zillah and City Judges and Magistrates, in-tlie: Provinces
of Bengal, Behar, Orissa, and Benarés;, from their re:
spective Stations; and prescribing thé Duties to-be per-
formed by the Registers of the Courts and the Assist-
ants, on such occasions, as wéll as in the Discharge of |
their official Functions. :

3 VII of 1796 | A Regulation for repealiiig such Part of Regulations VIII. | The whole.
and- Xi. 1793, as excludes the Proprietors of Land from
the Management of their Estates on Grounds of Contu-
macy or Profligacy of Character:

: : A X of 1796 | A Regulation for the guidance of the Courts of Justice in | The whole.
g . . : <Cases of a Difference of Opinion on the Meaning and |
Constrnetion of the Regulations.

s W s e
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No. oF REGULATION.

TITLE OF REGULATION,

ExTENT OF REPBAL.

1

IIT of 1797

VIII of 1797

XI of 1797

II of 1798

IIT of 1799

II of 1801

IX of 1801

IV of 1802

T of 1803

VI of 1803

A Regulation for constituting one Court of Circuit to ex-
pedite the Gaol Deliveries of the Zillahs and Cities within
the several Divisions of the Courts of Circuits for Cal-
cutta, Dacca, Patna, Moorshedabad and Benares, instead
of two Courts, as provided by Regulation VII. 1794,
aund Regulation XV1. 1795.

A Regulation for rendering Prosecutions instituted for the
Recovery of Losses sustained by Theft and Robbery in the
Province of Benares, cognizable in the Courts of Civil
Judicature; and for ascertaining the Responsibility in
such cases of Tehseeldars of Places held k%aum in the
sald Province; and for transferring the Nomination of
the Pleaders for Government in the several Courts of
Judicature, from the Sudder Dewanny Adawlut to the
Governor General in Council,

A Regulation for amending the Form of Bond to be exe-
cuted by British Subjects or others not amenable to the
Zillah -and City Civil Courts, on their instituting Suits
in such Courts ; and for prescribing a Form of Bond to be
executed by the Sureties of Defendants in the above Courts.

A Regulation for authorizing a Review of Causes decided
by the Civil’Courts in certain Cases; and for explaining
Parts of RegulationsIV. V. and VI. 1793.

A Regulation for postponing -to the End of the Bengal
year 1204, or to the 10th of April, 1798, the Operation

Zillah of Sylhet. '

A Regulation for the more speedy and effectual Adminis-
tration of Justicein the Courts of Sudder Dewanny and
Nizamut Adawlut,

A Regulation to limit the Operation of Section XV. Regu.
lation VII, 1799, upon Persons employed in the Salt
Manufacture, or in the Provision of the Company’s
Investment, and to explain and amend Section IL. Re-
gulation XI. 1796, with respect to Persons so' employed,
and others charged with Resistance of Process under that
Regulation. -

A Regulation to constitute an occasional Second Court of
Appeal for the Division of Dacca.

A Regulation for forming into a regular Code all Regula-
tions which may be enacted for the internal Government
of the Provinces ceded by the Nawaub Vizier to the

l Honourable the English East India Company.

A Regulation for the Guidance of the Magistrates of the
several Zillahs in the Provinces ceded by the Nawaub
Vizier to the Honourable the English East India Comn-
pany, in apprehending Persons charged with Crimes, or

( Offences, and bringing them to Trial.
!

of Section XX. Regulation XXXV, 1793, within the |

The whole.

So much as has not been
repealed.

The whole. g

So much as has not been
repealed.

The whole, -

The whole Regulation, ex-
cept sections 7, 14 and 15.

So much as has not been

repealed.

The whole.

The whole.

So mmeh as has not been
repealed.

T
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i
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No. or REGULATION. TiTLE OF REGULATION, N ExXTEXT OF REPEAL.

l

VII of 18037 A Regulation for the Establishment of aCourt of Circuit | So much as has not been
for the Trial of Persons charged with Crimes, in the Prov-| repealed.

inces ceded by the Nawaub Vizer to the Honourable
the English East India Company:

IX of 1803 | A Regulation for empowering the Judges of the Zillah | The whole.
Courts, the Magistrates, the Judges of the Provincial
¥ . Court of Appeal, and the Judges of the Court of Cireuit,
; in the Provinces ceded by the Nawaub Vizier to the
Honourable the English East India Company, to propose
Regulations regarding Matters coming withm their Cog-
nizance, respectively.

XII of 1803 | A Regulation for the Appointment of the Ministerial Officers | Sections 6, 7, 8, 9, 10, 15,
of the Civil and Criminal Courts of Judicature in the| 17, 18, 20 and 21.

Provinces ceded by the Nawaub Vizier to the Honourable :

_ the English East India Company.

1Y
y XV of 1803 | A Regulation for providing for Differences of Opinion be- | The whole,
k. tween the Judges of the Provincial Court of Appeal and
Court of Circult, established in Provinces ceded by the
. Nawaub Vizier to the Honourable the English East

India Company, and prescribing Rules regarding other
Matters connected with their official Situation.

XVIII of 1803 | A Regulation for prohibiting British Subjects (excepting | The whole.
King’s Officers serving under the Presidency of Fort
William, and the Civil Covenanted Servants of the
Company, and their Military Officers) from residing in
the Provinces ceded by the Nawaub Vizier to' the
Honourable the English- East India Company, without

" the Permission of the Governor General in Council, and

- without rendering themselves amenable to the Courts of |
Adawlut in Civil Suits which may be instituted against |
them by any of the Descriptions of Persons mentioned
in Section I'V. Regulation II. 1803 ; and for enabling

- British Subjectsto recover any Demands recoverableunder
the Regulations.which they may have upon such Persons.

XIX of 1803 | A Regulation for prohibiting Covenanted Civil Servants of | Sections 3, 4, 5 and 8, -
the Company employed in the Administration of. Justice
or the Collection of the public Revenue in the Provinces
- - | . ceded by the Nawaub Vizier to the Honourable the English
: : East India Company, from lending Money to Zemindars,
independent Talookdars, or other Proprietors of Tand, or
“dependent Talookdars or Farmers of T.and holding Farms
: immediately of Government, ot "the Under-Farmers or
v Ryots of the several Descriptions of - Proprietors and
Farmers of Land above-mentioned, or their respective
Sureties ; and for prohibiting Buropeans, of any Deserip-
tion, holding Possession of Lands that may be mortgaged
to them, or purchasing orrenting Lands in the said Prov-
inces for evecting Houses or Buildings for carrying on
Manufactures or other purposes, without the Sanction of
the Governor General in Council.

5

b




XXII of 1803
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ACT No. VIII or 1868.

No. oF REGULATION.

XXV of 1803

XXXIV of 1803

XXXV of 1803

XXXVII of 1803

XLV of 1803

LI of 1803

11V of 1803

1T of 1804

TirTLP OF REGULATION:

EXTENT OF REPEAL.

A Regulation for the Guidance of the Courts of Justice
established in the Provinces ceded by the Nawaub
Vizier to the Honourable the English Bast India Com-
pany, in Cases of Difference of Opiuion.on the Meaning
and Construction of the Regulations.

A Regulation prescribing Rules for the Conduct of the
Board' of Revenue and the Collectors; and for declaring
the proprietary Right in the Lands, in the Provinces
ceded by the Nawaub Viziertothe Honourable the English
East India Company, to be vested in the Zemindars and
other Liandholders, under the Terms and conditions of
the Settlement of the Land Revenue formed by the
Honourable the late Lieutenant Governor and the Board
of Commissioners, pursuant to the authority vested in
them by His Excellency the Most Noble the Governor
General. .

A Regulation for determining the,R:ate of Interest on
Money in the Provinces ceded by the Nawaub Vizier to
the Honourable the English East India Company.

A Regulation for the establishment of an efficient System
of Police in the Provinces ceded by the Nawaub Vizier to
the Honourable the English East India Company.

A Regulation preseribing Rules respecting the provision
of the Honourable the English East India Company’s
investment, in the Provinces ceded by the Nawaub Vizier
to the Honourable the English Bast India Company.

A Regulation for the reform of the gold, silver and copper
coin of the Provinces ceded by the Nawaub Vizier to the
Honourable the English East India Company.

A Regulation for empowering the Court of Circnit estab-
lished in the Provinces geded by the Nawaub Vizier to
the Honourable the English Hast India Company, and
the Nizamut Adawlut, to take Cognizance of all depend-
ing Criminal Cases, the Trial of which had been com-
menced previous to the Period when the Regulations
passed on the 24th -of March, 1803, for the Trial of
Crimes and Offences committed in the said Provinces,
were directed to take Effect. .

A Regulation for postponing the operation of Section XX,
Regulation XXXV, 1793, within the  Zillah of Chitta-
gong,. -

A Regulation for altering the periods of the Half-Yearly
Gaol Deliveries in the Divisions of Calcutta, Moorsheda-
bad, Patna, and Benaves; and for providing a Guarterly
Gaol Delivery in the Zillahs of the Twenty-Four Per-
gunnahs, Dacea, Jelalpore, and Moorshedabad.

A Regulation for the Administration of Justice in criminal
Cases in the Zillah of Cuttack.

The whole,

Section 18.

The whole.

The whole.

The whole.

The whole:

The whols,

“The whole,

Sections 4, 5,6,

Sections 2, 4 and 1].

22 and 23.




R 0 1

ACT No. VIII or 1868.

No, or REGULATION,

TitLE 0¥ RREGULATION,

ExTRNT OF REPRAX.

L

VI of 1804 l

VII of 1804

VIII of 1804

Tof 1805

II of 1805

1V of 1805

V of 1805

A Regulation for rescinding Regulation XXXIX. 1803;
for establishing Rules for levying a Duty on the Impor-
tation and Exportation of Salt in the Provinces ceded to
the Honourable Company by the Nawaub Vizier, in the
conquered Provinces in the Dooab and on the right
Bank of the Jumna, and in the Province of Benares ;
for reducing the Rate of Duty established by Clause
Sixth, Section IV. Regulation VI. 1801, on the Impor-.
tation of Salumba and Balumba Salt into the Province
of Benares; and for withdrawing the Prohibition con-
tained in Section VI of that Regulation on the Manu-
facture of Salt within the Province of Benares.

A Regulation for determining the Rates of Duty to be

- levied, under Sections IV. and VII. Regulation VI.
1804, on the Importation and Exportation of Salt in
the Provinces ceded to the Honourable Company by the
Nawaub Vizier, and in the conguéred Provinces situated
within the Dooab and the right Bank of the River
Jumna.

A Regulation for transferring the Zillahs of Allahabad and
Goruckpore from the Division of the Provincial Court
of Appecel and the Court of Circuit for the Division of
the Provinces ceded to the Honourable the English East
India Company by the Nawaub Vizier ; and for annexing
those Zillahs to the Division of the Provincial Court of
Appeal and the Court of Circuit -for the Division of
Benares. :

A Regulation for empowering the Court of Sudder Dewanny
Adawlut to hear and determine Appeals from the Deci-
sions of the Courts of Civil Justice established under the
Authority of the British Government at Chandernagore
-and Chinsurah.

A Regulation to explain - the existing Limitations of Time
. for the Cognizance of Suits in the Civil Courts of Justice ;
to provide further Limitations with respect to certain
Suits, regular and summary ;- and to make other Provisi-
ons relative to the Admission and Trial of original Suits,
and of Appeals.

A Regulation for extending to the Province of Benares Regu-
lation XXXI, 1793, entitled “ A Regulation for re-enact-
ing, with Modifications and Amendments, the Rules
passed on the 23rd of July, 1787, and subsequent Dates,
for the Conduct of the Commercial Residents and Agents,
and all Persons employed or concerned in the Provision
of the Company’s Investment,” and also for exempting
from Duty all Goods and Articles provided in the
Province of Benares, on Account of the Investment of the
Honourable Bast India Company.

A Regulation for forming the Settlement of the lLand
Revenue of the Provinces ceded to the Honourable the
English Rast India Company by the Nawaub Visier, for
the years 1213, 1214, and 1215, of the Fussily Era.

So much as has not been
repealed.

The whole.

The whole.

The whole.

‘So much as has not beex
repealed.

The whole.

The whole.
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No. ur Rt ULATION, TILE Or REGULARTOR. FXmeNT OF REPRAL.
§ VII of 1805 | A Regulation for empowering the Governor General in | The whole,
Council to grant & temporary Exemption to covenanted
Civil Servants of the Company, holding certain Offices, <

from the Obligations of that part of the Oath prescribed to
be taken by certain Descriptions of Public Officers, which
prohibits their being concerned in commercial Transactions.

VIII of 1805 | A Regulation for extending to the conquered Provinces | Section 2, section 3, clause
situated within the Dooab and on the right Bank of the | 2, section 4, section 6,
River Jumna, and to the Termtory ceded to the Honour- clause 2.

able the English East India Company in Bundlecund by
the Peishwa, such of the Laws and Regulations estab-
lished for the internal Government of the Provinces
ceded by the Nawaub Vizier to the Honourable the Eng-
lish East India Company, as have not been already ex-
tended to those Territories, and for revising and amending
certain Parts of the said Laws and Regulations.

XT of 1805 | A Regulation for extending to the Conquered Provinces situ- | The whole.
ated within the Dooab and on tho right Bank of the River
Jumna, and to the Territories ceded to the Honourable
the English East India Company in Bundlecund by the L
Peishwa, Regulation XLV, 1803, entitled “A Regula- N
tion for the veform of the Gold, Silver, and Copper Coin, K v
in the Provinces ceded by the Nawaub Vizier to the
Honourable the English East Tndia Company :” also for
providing for the Appointment of Native Officers of Gov-
ermment employed in the Mint established at Furrucka-
bad, under Regulation XLV, 1803; and for extending
to such Native Officers such Parts of Regulation V, 1804,
as provide for the Appointment and removal of the
Native Officers of Government in certain Departments.

p
\Va
R

XVI of 1805 A Regulation for extending the Jurisdiction of the Court | The whole. : {
of Circuit for the Division of Calcutta, and of the Cowrt 3
of Nizamut Adawlut, over the Settlements of Chander-
nagore and Chinsurah, in certain Cases, and for defining
the Powers and Duties of the Superintendent of Chan-
dernagore and Commissioner of Chinsurah, in his Capa-
ity of Magistrate for those Settlements.

¥ XVIII of 1805 | A Regulation for the appointment of a Magistrate of the
Jungle Mehals, in Zillahs Beerbhoom, Burdwan, and
Midnapore; and for declaring and extending the Rules
preseribed for Zemindars and Managers of Zemindaries
+ intrusted with the Police in those Mehals.

So much as has not been
repealed.

I of 1806 | A Regulation for abolishing the Jurisdiction of Zillah Moor- | The whole.

i shedabad, and annexing the Mehals composing it to the )
Jwrisdictions of the City of Moorshedabad and Zillah
Beerbhoom ; for altering the Jurisdiction of the Courts of |--
Civouit and Provincial Courts of Appeal of the Divisions of
Calcutta and Moorshedabad; for fixing the Order of hold.
ing the Half-Yearly Gnol Deliveries in those Divisions,
and in the Divisions of Benares and Bareilly; for re-
scinding such Parts of the existing Regulations as restrict
the semor Judges of the Courts of Circuit from proceeding
upon the Cireuit in their respective Divisions; and for
extending the Authority of the Courts of Nizamut Adaw-
lut and Sudder Dewamiy Adawlut in certain Cases.
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No. or REGULATION.

TiTLE OF REGULATIOR.

ExTENT OF REPRAL.

aF

o

fea

‘:,\:~ 4

%

e

III of 1806

IV of 1807

X of 1807

XT of 1807

XIT of 1807

XIIT of 1807

XIV of 1807

XV of 1807
IT of 1808

VI of 1808

X of 1808

A TRegulation for delining the Weight and Standard of
the Silver Coin, established in the geded and Conguered
Provinoos by Rogulation XLV, 1803, and Regulation X1,
1805, and the Weight of the Copper Coin established in
the said Provinces by the Regulations above-mentioned ;
also for fixing a Table of Rates for regulating the Receipt
and Payment of Rupees of different Descriptions during
the Periods prescribed by Regulation XLV, 1803, for the
Receipt and Payment of Rupees not being the Rupees
declared by that Regulation, and by Regulation XTI,
1805, to be the established and legal Silver Coin within
the Ceded and Conguered Provinces.

A Regulation for determining the Rates at which Rupees
of Sorts shall be received and issued in the Ceded and
Couuyuered Trouvinees, during the Dxistence of the depend-
ing Settlement of the Land Revenue in those Provinces.

A Regulation for the Conclusion of the ensuing Settlement
in the Ceded and Conquerced Provinces.

A Regulation for vesting the Confrol of the Customs, with
certain Exceptions, in the Board of Commissioners ap-
pointed under Regulation X, 1807.

A Regnlation for the Appointment: of Ameens of Police in
the Provinces of Bengal, Behar, and Orissa, and for de-
fining the Duties to be performed by them; also for
obtaining a complete Register of Guards and Watchmen
employed by Landholders, Farmers, and others, and de-
claring the Responsibility of their Employers for the Con-
duct of such Servants in certain Cases.

A Regulation for modifying certain Parts of Regulation
XXXV, 1793, Regulation XLV, 1803, and Regulation
X1II, 1805, relative to Engagements for Rupees or Gold
Mohurs, not being of the established Co&nage.

A Regulation for amending the System of Police establish-
ed In the Province of Benares and .in the Ceded and
Conguered Provinces within the Divisions of Bareilly and
Benares ; also for extending to these Provinces the Pro-
visions contained in Regulation XTI, 1807, for the
Appointment of Ameens of Police.

A Regulation for modifying the Constitution of the Courts of
Sudder Dewanny Adawlut and Nizamut Adawlut,so far as
relates to the Appointment of the Judges of those Courts.

A Regulation for the better security of the Property of
Minors subject to the Jurisdiction of the Kuropean
Court at Chandernagore. :

A Regulation for the Settlement of the Revenues of the
Zillah of Cuttack. .

A Regnlation for the Appointment of a Superintendent of
Police, and for defining his Jurisdiction and Authority.

The whole.

The whole.

So much as has not been
repealed.

The whole.

So much as has not been
repealed.

The whole. ¥

Sections 2,3 and 18, and so
much of section 17 as has
not been repealed.

So much as has not been
repealed.

So much as has not been

repealed.
So much as has not been
repealed.

So much as has not been
repealed.

o
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No. oF RRGULATIORN.

TITLE OF REGULATION.

EXTENT OF RRPRAL.

I of 1809

¥ 11 of 1809

e

1X of 1809

X of 1809

Frn

IV of 1810

% XIT of 1810

y TII of 1811

ix.

VI of 1811

e

X of 1811

XIT of 1811

Y I of 1812

. VIII of 1810

A Regulation for rendering permanent the Board of Com-
missioners in the Upper Provinces, and for investing that
Board with certain Powers in the Province of Benares.

A Regulation for enabling the Commander-in-Chief to
delegate the Power of appointing General Courts-Martial
on Native Officers and Soldiers of Detachments from the
Bengal Army serving beyond Sea, and for determining
the Number of Officers necessary for the Formation of
such Courts-Martial.

A Regulation for empowering the Caleutta Provincial Court
to receive Appeals from the Decisions of the Commission-
er at Chinsurah and Superindendent of Chandernagore
in certain Cases, and to make further Provision for the
Administration of Civil Justice at those settlements.

A Regulation for the establishment of a Copper Coinage in
the Province of Benares.

A Regulation for abolishing the Office of Commissioner in
Cuttack.

A Reguldtion for the Appointment of Superintendents of
Police in the Divisions of Patna, Benares and Bareilly.

A Regulation for modifying the Rules contained in Sec-
tion II, Regulation VII, 1809, and Section VI, Regula-
tion X, 18089.

A Regulation for the Conduct of the Trade of Foreign Na~
tions with the Ports and Settlements of the British Na-
tion in the East Indies; and for defining the Duties to

Ports and Settlements as are immediately dependent on
the Presidency of Fort William,

A Regulation for rescinding such Parts of Regulation
XX%/II,; 1798, as declare the holders of Lakheraj and
Malguzarry lands entitled to a Compensation on account
of the Abolition of the Sayer.

A Regulation for preventing the Importation of Slaves
from foreign Countries, and the Sale of such Slaves in
the Territories immediately dependent on the Presidency
of Fort William,

A Regulation for angmenting the Number of Judges of the
Courts of Sudder Dewanny Adawlut, according as may
from Time to Thme appear necessary for the Despatch of
the Business of those Courts.

A Regulation for modifying certain Parts of Regulation
TX, 1810; for imposing a Duty on Horses imported by
Sea, with an Exceplion to Hovses imported from K-
vope 5 and for prohibiting the Exportation of Woollens

from Bengal to China.

which such Trade shall be subject, at such of the said |

The whole.

The whole.

The whole.

The whole.

So much as has not been
repealed.

The whole.

So much as has not been
repealed.

So much a,s(has not been
repealed.

The whole.

& .
So much as has not heen
repealed.

The whole.

So much as has not been
vepealed.
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No. oF REGUELATION,

TiTLe OF REGULATION,

ExTENT OF REPEAL.

IT of 1812

-
VII of 1812
X1V of 1812
XV of 1812
\ XVIof 1812
L XIX of 1812

XXI of 1812

% 10f 1813

% VII of 1813

XIIL of 1813

XTIV of 1813

XV of 1813

N IV of 1814

A Regulation for levying a Duty on the Coinage of Silver
Bullion and on the Re-coinage of Rupees and other
Coins, with certain Exceptions, at the Mints established
at Calcutta, Furruckbad and Benares ; for defining the
Weight and Standard of the Benaves Rupee ; for modi-
fying the Rates of Duty at present levied on the Coinage
of Gold Bullion in the Mint of Calcutta ; and also for
establishing certain Rules for the Conduct of the Busi-
ness of the above-mentioned Mints respectively

A Regulation for rescinding Regulations X'V, 1810, and
IV, 1811.

A Regulation for modifying, in certain Cases, the Rule
contained in Section II, Regulation V, 1812, regarding
the Grant of Leases by the Proprictors of lands in the
Ceded and Conguered Provinces to their tenants.

A Regulation for extending to the Ceded and Coungquered
Provinces, and to the Province of Benaxres, certain Parts
of Regulation I, 1811, and for rescinding Regulation
1T, 1810.

A Regulation for authorizing the Judge of the Dewanny
Adawlut of the Zillah of the Twenty-four Perguunahs to
execute Judgments passed by the Court of Requests for
the Town of Calcutta.

A Regulation for making certain Alterations in the Rules
before established for the Collection of the Government
Customs and Town Duties,

BRegulation for rescinding certain Parts of Regulation I,
1811.

A Regulation for modifying the Rules established respect-
ing the Séttlement of Cuttack, the Pergunnah of Puttas-
pore and its Dependencies.

A Regulation for extending to the Ceded and Conguered
Provinces the provisious contained in Regulation ITI,
1801, and in Section. XIII, Regulation VIII, 1794 ; and
fI’or rescinding parts of Sections XTI, and XV, Regulation

, 1803.

A Regulation for modifying some of the Provisions in the
Regulations before enacted for the Collection of the Gov-
ernment Customs and Town Duty.

A Regulation for abolishing the Duties before established
on the importation of Horses by Sea, or through the
District of Cuttack.

A Regulation for the general Abolition of the Office of
Pewaun to the Collectors of the Land Revenuc in the
Provinces mmmediately dependent on the Presidency of
Fort William.

A Regulation for repealing Regulation VI11, 1812.

—

The whole Regulation, ex-
cept sections 1 and 3, so
much of section 5 as is
unrepealed, and section 6.

The whole.

Sections 2 and 3.

The whole Regulation, ex-
cept so far as it extends

Regulation T, 1811, sec-
tion 10. .

The whole.

So much as has not been
repealed.
The whole. &!53

The whole.

So much as has not been
repealed.

So much as has not been
repealed.
The whole.

The whole.

The whole.
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No. o BEGULALION,

‘

Trer® n» RRATLATION.

EXTENT 0F REPRAL,

V of 1814

VII of 1814

IX of 1814

X of 1814

X111 of 1814
XX of 1814
XXV of 1814

11T of 1815

IV of 1815

A 1I of 1816
) 111 of 1816
\ IV of 1816
{ VI of 1816
i XTT of 1816

A Regulation for amending such Parts of the Regulations
before enacted as relate to the Appointment of the
Judges of the Provincial Courts of Appeal and Circuit.

A Regulation for modifying a Part of the Provisions con-
tained in Regulation X. 1809, respecting the Copper
Coinage of the Province of Benares.

A Regulation for explaining the extent and meaning of
Regulation XIII. 1813, and Regulation I1I. 1814,

A Regulation for explaining so much of Regulation 1. 1814,
as relates to Engagements contracted between Govern-
ment and Individuals.

A Régulation for the Abolition of the Office of Cutwal in
the Cities of Dacea, Patna and Moorshedabad.

A Regulation for rescinding the Regulations in force re-
lative to the College of Fort William.

A Regulation for modifying the Constitation and Jurisdie-
tion of* the Sudder Dewanny Adawlut and of the Pro-
vincial Courts, for expediting the Trial of Civil Causes in
those Courts, and for defining more fully the Powers of
single Judges holding the Sittings of those Courts, or of
the Nizamut Adawlut and Courts of Circuit.

A Regulation for continuing the existing Settlement of
the District of Cuttack, the Pergunnah of Puttaspore,
and its Dependencies, until the Expiration of the Year
1223, Umlee.

A Regulation for modifying some of the Provisions at
present in Force, for the Collection of Customs on certain
Articles of Commerce in the Territories immediately
«dependent on the Presidency of Fort William,

A Regulation for re-establishing the office of Canoongoe in
that Portion of the Province of Behar which forms the
Districts of Shahabad, Tirhoot, Sarun, and Behar.

A Regulation for rescinding Regulation XI1. 1808:

A Regulation for allowing Prisoners confined. under Process
of the Civil Courts to deliver Petitions upon unstamped
paper in certain Cases, and to make further Provision for
the Treatment of Prisoners in the Civil Jails.

A Regulation for extending for a further Period of three
Years the existing Settlement of Cuttack, Pergunnah
Puttaspore, and its Dependencies, in all Cases in which
the Settlement may have been concluded with Zemindars
or actual Proprietors of the Land.

A Regulation for the Establishment of a Custom House at
_Cox’s Bazar, for the Collection of Government Customs.,

The whole.
The whole,

The whole.

The whole,

The whole.
The whole.

The whole Regulation, except
section 15.

The whole.

So much as has not been
repealed. :

The whole.

The whole.

So much as has not been
repealed.

The whole.

The, whole.
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No. or REGULATION.

TIrLE oF REGULATION,

EXTENT OF REPEBAL.

XTIV of 1816

XVI of 1816

XVIII of 1816

XXIT of 1816

IT of 1817

IV of 1817

V of 1817
IX of 1817

XTIV of 1817

XXV of 1817

1I of 1818

XXVI of 1817

A Regulation to provide more effectually for the Manage-
ment of the Public Jails; and to enable the Magistrates
to maintain good Order and Discipline in those Jails ; as
well as among the Prisoners employed on the Public
Roads, or other Public Works :—Also to place the Jail at
Alipore, in the Vicinity of Calcutta, under the Inspection
and Control of the Court of Nizamut Adawlut; and to
provide for the Transportation of Convicts to the Island
of Mauritius or its immediate Dependencies.

A Regulation for extending for a further Period of five
years the existing Settlement in the Provinces ceded by
the Nawaub Vizier to the British Government, in all
Cases in which the Settlement may have been concluded
with the actual Proprietors of the Land.

A Regulation for annexing to the Zillah of Allahabad the
Pergunnah of Handya, formerly composing a Part of
the Territories of His Excellency the Nawaub Vizier.

A Regulation for modifying Section XLIII. Regulation
X1LV. 1803, which prescribes a_specified weight for the
copper pice to be cowmed at the Mint of Furruckabad.

A Regulation for re-establishing the Office of Canoongoe,
in those Portions 6f the Distriets of Ramghur, Bhaugul-
pore, and. Purneah, which are comprised i the Province

of Behar. -

A Regulation for annexing to the ‘Zillah of Seharunpore
the Tract of Country called Deyra Doon, formerly com-
posing a Part of the Territories of the Rajah of Nepaul.

A Regulation for declaring the Rights of Government and
of Individuals with respect to hidden Treasure, and for

prescribing the Rules to he observed on the Discovery of |.

such Treasure.
A Regulation for rescinding Regulation V. 1815

A Regulation for amending certain Parts of Regulation
II. 1812. »

" A Regulation for fixing the Weight of the Pice struck at the
Calcutta Mint, and for giving general Circulation to Pice

struck at any of the Mints subordinate to this Presidency .

A Regulation for authorizing the Circulation of Furrucka-
bad Rupees, coined in either of the Mints of Calcutta,
Furruckabad, or Benares, or at any other Mint estab-
lished by Order of the Governor General in Council.

A Regulation for annexing to the Zillah of Bundlecand
the Elakeh of Khundeh, appertaining to the Pergunnah
of Mahoba, together with certain Villages belonging
to the Pergunnah of Choorkee, on the right Bank of the
Jumna, formerly composing a part of the Territories
of Nana Govind Row,

Sections 2, 3, 11, 12, 13 and
14.

The whole.

Sections 3 and 4,
The whole.

The whole.

The whole.

Sections 3 and 4.

The whole.
The whole.

The whole.

The whole.

Sections 3 and 4.
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No. or REGULATION, TrrLe OF REGULATION. FExTeNT 0F RReRAY.

V of 1818 | A Regulation for the Appointment of a Commissioner to | So much as has not been
be vested with special Powers in the Administration of | repealed.
Civil Affairs in Zillah Cuttack.

IX of 1818 | A Regulation for extending for a further Period of five | The whole:
Years the existing Settlement in the conquered Provinces
lying on the right and left Banks of the River Jumna,
|- with the exception of the Southern Division of the :
District of Seharunpore, and in the Territory ceded to >
the British Government by his Highness the Peishwah
in Bundlecund, in all cases in which the Settlement may
have been concluded with the actual Proprietors of the
Land.

XIII of 1818 | A Regulation for extending for a further Period of three | The whole.
years the existing Settlement of Cuttack, Pergunnah
Puttaspore and its Dependencies, in all Cases in which
the Settlement may have been concluded with Zemindars
or actual Proprietors of Land.

X1 of 1819 | A Regulation for discontinuing the coinage of the Benares | The whole.

. Rupee; for declaring the Furruckabad Rupee the legal
Currency of the Province of Benares; for altering the
Standard of the Furruckabad Rupee, and for defining
the Rate at which that Rupee is to be received within
the Province of Benaxres.

V of 1820 | A Regulation for imposing a general Custom Duty on To- | So much as has’ not been
bacco. S repealed,

WI of 1820 | A Regulation for rescinding Sections XLVI. XLVIL and | The whole.
XLVIII Regulation XLV, 1803,

T of 1821 | A Regulation for the Appointment of a Special Commission | The whole. -
in the Ceded and Conquered Provinces, for the Investiga- :

tion and Decision of certain Claims to recover Possession
of Land illegally or wrongfully disposed of by Public Sale,
or lost through Private Transfers effected by undue In-
fluence ; and for the Correction of the Frrors or Omis-
sions of the Proceedings adopted by the Revenue Officers
in regard to the Record and Recognition of Proprietary
Rights, and the Ascertainment of the Tenures, Interests
and Privileges of the Agricultural Community.

¥ of 1821 | A Regulation for settling the Rates at which Benares and | The whole.
Furruckabad Rupees shall be received in Payment of the |
Revenue of Malguzars, whose Engagenients are expressed

in Gohurshahee or Trisoolee Rupees.

Y of 1822 | A Regulation for amending certain Provisions of Regula- | The whole.
tion IX. 1808.

T of 1828 | A Regulation to amend certain Parts of Regulation I. 1821. | The whole.
— B
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ACT No. VIII or 1868.

No. oF REGULATION,

Tirne oF REGULATION,

EXTENT OF REPEAL,

e

V of 1823

% 1o 1824

 IX of 1824

R V of 1825

% X of 1825

XVIII of 1825

Y 1 of 1826

IT of 1826

e

3, 1V of 1826

V of 1826

& VII of 1826

A Regulation for giving Currency throughout the Provinces
dependent on the Presidency of Fort William, to Row-
annahs issued by the Officers in Charge.of the Dehlee
Territory, for reducing the Transit Duty chargeable on
Piece-goods, the manufacture of the British Territories,
from Seven and a Half to Two and a Half per Cent., and
for making certain other Alterations in the Rules applica~
ble W the Collection of Cstoms,

A Begulation for enabling the Oflicers of Government to
obtain, at a fair Valuation, Land or other immoveable
Property required for Roads, Canals, or other Public
Purposes ; and for declaring in what manner the Claims
of the Zemindars, and of the Officers in the Salt De-
partment, are fo be adjusted in certain- Districts, where
Lands are required for the Purpuses of Salt Manufacture.

A Regulation for abolishing the Furruckabad Mint, and
for modifying some of the Rules in force relative to the
Furruckabad Rupee.

A Regulation to extend, with certain Exceptions and Condi-
tions, the existing Settlement in the Conquered Provinces
and in Bundlecund for a further Period of Five Years.

A Regulation for removing certain Doubts as to the Legality
of an Union of the Powers of Judge and Collector in
the same Individual.

A Regulation more distinctly to define the Meaning and
Intent of the Provisions contained in Regulations XX XT.
of 1793, sud XXX VIL of 1803, which prescribe Rules
for the Conduct of Commercial Residents carrying on
Trade for themselves.

A Regulation for annexing the Settlement of Chinsurah,
and other Territories ceded to the Brilish Government
by the Government of the Netherlands, to the Zillah
and City Jurisdictions most contiguous thereto ; and to
provide for the Administration of the said Territories.

A Regulation for augmenting the Number of Judges of the
Provineial Courts of Appeal and Circuit, as may from
Time to Time appear necessary.

3

A Regulation to extend, with certain Exceptions and Con-
ditions, the existing Settlement in the Provinces ceded
by the Nawaub Vizier to the British Government, for a
further Period of Five Years.

A Regulation for expcd{ting the Procsedings of the
Mofussil and Sudder Special Commissions, acling under
the Vrovisions of Regulution I, 1821,

A Regnlation for annexing to the Zillal of Agra the Per-

(=

gunnzh of Goberdhun.

A Regulation for transferring the Control of the Benaies

Mint from the Board of Revenue in the Central Prov-

inces to a Local Committee.
e

So much as has not been
repealed. -

So much as has not been
repealed.

The whole.

The whole Regulation, except
section 4.

The whole,

The whole.

Sections 4, 5, 8, 9 and 10;

The whole. .

The whole,

The whols.

Section 2, excepting the first
twelve words, and sections
3, 4 and 5.

The whole,
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No. oF REGULATION: TrrLE OF REGULATION, k. Ex1ENT OF REpRaL,

11 of 1827 | A Regulation to legalize certain Criminal Trials, held in | The whole.
the Division of Bareilly. .

IT of 1828 | A Regulation for rescinding parts of Regulation I.1799. | The whole.

11X of 1829 | A Regulation for abolishing certain Official Designations | Sections 1, 2, 3, 4 aifl 5.
amongst the Judges of the Courts of the Sudder Dewanny

and Nizamut Adawlut, and of the Provincial Courts; for

amending the Rules at present in Force, which require the
Judges of the Courts of Sudder Dewanny and Niza-
mut Adawlut, or other Public Officers, to take the pre-
seribed Oaths of Office before the Governor Generaﬁ in
Couneil ; for providing for the Decision of Civil Suits and
Appeals in the Provincial Courts, in certain Cases; for
amending Regulation VIIL 1825, and for discontinuing
the Offices of Hindoo and Mahomedan Law Officer in
the Provineial Courts.

V of 1829 | A Regulation for rescinding part of Regulation X. 1817, | Section 2, and section 3,
and parts of Regulation XXT, 1825. clause 1.

i IX of 1829 | A Regulation for rescinding some of the Rules of Regula- | The whole.

’ . tion XXX, 1793, and the corresponding Rules for Benares
and the Ceded Provinces, and for placing the Commercial
Agentsof the East India Company on the same Footing
towards Natives of the country as other Persons,

g’ XIII of 1829 | A Regulation for .abolishing the Office of Superintendent | So much as has not been
and Remembrancer of Legal Affairs. repealed.

X VIII of 1829 | A Regulation to rescind Section III. Regulation IV, 1829, | The whole.
) and to make further Modifications in the Provisions of
Regulatipn 1..1821, and Regulation I. 1829,
s/ I of 1830

A Regulation for rescinding certain Provisions of Regula- | The whole.
tion I, of 1829, in regard to the administration of Civil ’
Justice in Zillah Midnapore.

V of 1830 | A Regulation for amending the Provisions of Regulation | Section 2.
VI. 1823, and for providing more effectually for enfore-
ing the Bxecution of Contracts relating to the Cultivation
and Delivery of Indigo Plant.

\ I of 1831 | A Regulation for rescinding Clause Second, Section ITT, | The whole.
Regulation XV, 1825. :
y IT of 1831 | A Regulation to remove Doubts regarding the Legality of | The whole.

certain Criminal Trials.

% IIT of 1831 | A Regulation for legalizing the Circulation of Copper Half- | The whole,,
X Auna and Single Pie Pieces.

VI of 1831 | A Regulation for the Appointmentof one or more Judges, to | Section 7, so far as it re-
be ordinarily stationed at Allahabad, for the Purpose of | lates to the Court of Sad
exercising the Powers and Authority of the Sudder De- | Diwéni Ad4lat. ’
wanny and Nizamut Adawlut, within the Province of :
Benares, the Ceded and Conguered Provinees, including
the Districts of Meerut, Shaharunpoor, Mozuffurnuggnr,
and Bolundshuhur, which are now subject to the Chief
Commissioner at Delhi, and the Powers and Authority of
the Nizamut Adawlub in the Provinee of Kumaon and
the Saugor and Nerbudda Territories, .

Wty

X
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No. 0¥ RBEGULATION,

* TiTLR OF REBGULATION.

E32ENT oF REPEAL.

VII of 1831

IX of 1831
11 of 1832
IIT of 1832
VI of 1832

VII of 1832

IT of 1833

T of 1834

VIII of 1832

V of 1833

VII of 1833

A Regulation for enabling the Governor Geneéral in Coun-
cil to afford Relief to the Commissioners of Circuit, hy
vesting the Zillah and City Judges, not being Magis-
trates, with Powers tohold N{onthly Gaol Deliveries with-
in their respective Jurisdictions ( whenever that measure
may be deemed advisable), and for defining the Powers
and Duties of the Judges, or other Officers, not being in
Charge of the Office of Commissioner, who may be ap-
pointed to hold any Gaol Delivery while so employed.

A Regulation for the:more speedy and efficient Administra-
tion of Justice in the Courts of Sudder Dewanny and
Nizamut Adawlut.

A Regulation for the better administration of Criminal
Justice and the Police in certain Cases.,

.A BRegulation for extending the Provisions of Regulation
- X.1811. :

A Regulation for enabling Buropean Functionaries to avail

" themselves of the Assistance of respectable Natives in the
Administration of Civil or Criminal Justice, and for modi-
fying or dispensing with Futwas by Mahomedan Law
Officers in certain Trials, '

A Reégulation for modifying . certain of the Provisions of
Regulation V. - 18315 ’zing for providing supplementary
Rules to that Enactment. )

A Regulation for rescinding Regulation XIV. 1814 -

A Regulation for empowering the Governor General in
Coungcil to abolish the Provincial Courts of Appeal.

A Regulation for forming the Jurisdiction of the City of
Dacea and the Zillah of Dacca Jelalpore into one District.

A Regulation for altering the Weigﬁt of the new Furrucka-
bad Rupee, and for assimilating it to the Legal Currency
of the Madras' and Bomhay Presidencies ; for adjusting

8o much as has not been
repealed,

So much as has not been
repealed.

So much as has not been
repealed.

So much as h«as‘not been
repealed. '

So far as it relates to Courts

for the administration of

Civil Justiee.

The whole Regulation, except
segtions 8and 9.

Sections 2 and 4.
The whole,

Sections 2 and 4,

The whole.

the Weight of the Calcutta Sicca Rupee, and for fizing
a Standard Unit of Weight for India. .

A Regulation for limiting and defining the Boundary

within which the Caleutta Town Duties are leviable.

The whole.




